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CBILL: -

S 'to fumfy, consohdate and make bette'r pro'vmon in
‘the law reguloting the registration of persoms
pmctzsmg modem sme'ntzfzc medzcme in the State -
of Goa. -

" Be it enacted by the Leglslatlve Assembly of
Goa in the Forty-second Year of the Repubhc of
Ind1a as follows — : .

CHAPTER I
Prehmmary

L Short title, extent ond commencement — (1) L
This Act may. be called the Goa. Medlcal Councll

- Act, 1991,

(2) Tt extends to the whole of the State of Goa ,

(3) This sectmn shall come 1nto force at once

" and the remaining provisions of this Act shall come ..
. into force on such date as the Government may, \

by notification in the Off1c1a1 Gazette, appoint. .

2 Defzmtwns In thls Act unless the context :
othermse reqmres, : : :

(a) “am)omted day” means the date on Wh1ch :
the provisions of this Act other ‘than section 1 -
-~ come. into force under sub-sectlon (3) of sec- -
tlon 1;

{(b) “Councll” means. the Goa Medical Councﬂ- '

constituted .or deemed to be constltuted under/ .
" section . 3; . :

5 (c) “Executlve Commlttee” means the Execu-
: »tlve Comm1ttee of the: Counc11 const1tuted under
: ~_sect10n 115 ‘ .

SRR ()} “Government” means the Government of
' ,l.“Goa’ : o

o (e) “medlcal pract1t10ner” or’ practltmner”
~.’means 2. person. who is" engaged in the practice’

.. of modern " scientific. medicine 'in any of its
5 branches  including surgery . and obstetrics, but

-* “not 'including veterinary medicine or surgery or . -

.- . . ‘the Ayurvedie, Unani, Homoeepathlc or. Bmchemlc -
fsystem of medlcme, S
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'(f) “menib’ef” means'a'meiriber of 'the COuhcil

(g) “prescmbed” means prescrlbed by rules
- made under this Act;

. (h) “Pre51dent” means the Presuient of the
- Couneil;

(i) “register” means the reglster of medlcal f,
. practitioners prepared or deemed to be: prenared :
and mamtamed under th1s Act o

(j) “registered practltloner” means a medlcal

practitioner whose name is for the time being - :
entered in the reglster but "does not include a /-

person whose name is prov1s1onally entered’ in the -
register; v

(k) “Reglstrar” ineans the Reglstra,r appomted' o
-under -section 14 ‘or 32 as the case may be; -

(1) “rules” means rules ‘made under sectlon 28

- (m) “Vice-President” “means the Vlce-Pre51dent‘
of the Couneil. : o

N
CHAPTER o

Cons’rriuhon. Funchons and Powers of ﬂ1e Councsl

3. C’onstztutwfn and mcorpomtwn of C’owncd ,
(1) The Government. may, by notification in’ the

~Official Gazette, constitute a Councll to be called' :
. the Goa Medlcal Counc11 : S

*(2) The Council shall be a body corporate, havmg
perpetual succession and a common seal,” with
power - to acquire, hold" and dispose: of -property
-and to contract, and ma.y by the name: aforesa.ld'-
~sue and be sued. :

‘ (3) The Council shall consist of the fOHOng
-members, namely: — : :

(a). The Director of Health. Services, ex-offlclo '

(b) The Dean or D1rector Goa Medical College,v_f
‘ex-officio;

(e) three ‘members to be nominated by the

- Govérnment, out of whom net more than one mayv -

be a person -who is not a pract1t1oner

. (d) one. ‘member -from - University. estabhshed
by ‘law in  the State of Goa which -has a medical

" faculty, elected by members of ‘the - medlcali .
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'faculty of the Umversrty from amongst members -

therecf who ave practitioners;

(e) five members to be elected by reglstered
pract1t10ners from amongst themselves.

(4) The President and Vice-President shall he
.’ elected by the members from amongst themselves.

(5) The election of the members and of the Pre-
sident . and Vice-President shall be held-: at such
time, and at such place and in -such manner, as
- may be prescribed.

(6) If at any election, the electors fail to elect

" the requisite number of members or.the .Pres_iden't
or the Vice-President, the Government - shall
-nominate such reglstered practitioner or practmo-
_ners as it deems fit, to £fill up vagancy or vacancies;

.~ and the practitioners so nominated shall be deemed

~to have been duly elected under this sec‘clon

(7) Where any - dlspute arises: regardmg any
- election of a-member or the President or Vice-Pre-
. sident, it shall be referred to the ‘Government and -
_'_the decision of- the Government shall be final.

(8) Unt11 electlons are held to elect the members
or President -or Vice-President, the ‘Government
shall nominate such registered practitioner or prac-
- titioners as it deems fit to fill up the vacaney or

-vacancies; and the practitioners so nominated- shall

be deemed 'to have been duly elected under th1s
sectlon ‘

4. Term of Offwe — (1) The Government shall .
by notification in the Official Gazette, publish the"
‘names of the members elected and nominated.

(2) Save as otherwise provided by th1s Act a
member, whether elected or nominated, shall hold'
office-for a term of 5 years from the da.te of pubh-. .
cation of ‘the notlflcatlon under sub-sectlon 1):

: Prov1ded that Where a. person is elected by

' members of a medical faculty of a University, he
~shall cease-to hold office as a member, 1f he ceases

-to. belong bo that faculty

~ (3) Save as otherwise prov1ded by thls Act the
President and the Vice-President shall hold office
from the date of his election upto the day on whlch
-his term of offlce as member exp1res. o
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4) The term of offlce of "an outgomg member .
shall notwithstanding - anything contained in sub-
- section (2), be ‘deemed to extend to and expire
_with the day immediately preceding the day on
which the names of the successor members a.re‘

~ - published under sub-sectlon 1. .

. (5) The: term of office of an’ outgomg Pre51dent :"
-or Vice-President shall, notwithstanding anything

.. contained in sub-sectmn (3), be deemed ‘to" extend -

" to and expire with the, day immediately . preceding .
the day on which the successor. Pre51dent or. Vlce—» '
‘PreS1dent as the case _may be, is elected

© (6) An outgomg member, President or V1ce-Pre-.! ‘f' : f-' :
. sident, shall be e11g1b1e for re-electlon or. re-noml- S

) natlon

(7) Leave of . absence may “be granted by the f

. - Council to any member for a perlod not exceedmg{" J -
‘ s1x months. : L

R Casual vacancies. — (1) Any casua,l vacancy,

" previous to the expiry. of the term, in'the office of -
the President or the- Vice-President or of a member . @ -
elected under clause (d) and (e) of sub-section (3). -
of section 3, caused by reason of death re51gna‘c10n,. R
dlsquahflcatlon or disability or- any other reason,_ R

,,"shall be f111ed by election:

Prov1ded tha.t any such vaca.ncy in. the ‘40'

e cf,- AL

an elected .member occurring - within. six. months
prior to the date on which the term of office. cf;,t‘ o

' ~‘a11 the members explres, shall not be fllled

(2) Any casual -vacancy,: prev1ous to the exPu.y S
: ,of the term, in the office of°a member nominated

. under - clatise (c) -of sub-section (3) of sectlon 3

shall be reported forthwith by the Registrar to the. = ff
~ Government, and shall as soon a8 possible thereafter . -

“*be. f111ed by the Government by nomma,tlon _
(3) Any person elected under sub-section (1) or ', :

nominated under sub-section (2) to fill a. casual

vacancy shall . notwithstanding anythlng contained :
m section 4, hold office only so long as the person -
. in whose place he is elected or nominated would

have held off1ce, if -the vacancy had not occurred e

6. Resignation. — (1) The Pres1dent or the Vice- . :

. Pres1dent may ‘at any-time resign his office by
‘2 notice in writing addressed to the Council, and
dehvered to ‘the Reglstrar The res1gnat10n shall. -
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3 ‘t_take effect. from the date on. whlch 1t is accepted -
by the ‘Couneil. : ’

-~ (2) An elected member may at any time reswn
his office ‘by a notice in writing addressed to the .

" President. A nominated member may at any time =

_.“resign his office by a notice in writing -addressed -
~ to the Government. Every such res1gnatwn shall

take effect from the date on which it is accepted

-by the President or, as the case may be, the Govern- _
_ment .

. 7 Dzsqualzf’zcatwn ‘and dzsabzlzty —Q)'A person

. shall be disqualified for being elected or nommated.-j o

es, and for contmmng ds, & member, — - . .

(a) if he is an undlscharged 1nsolvent

() iE he is of unsound mind and stands 0o -
T declared by competent Court; o

(c) if his name has been removed from the, .

. reglster ‘and has not been re-entered therein; or -

(d) if he is a whole tlme offlcer or servant of-';'
the Councﬂ ' . co

(2) If any member absents hlmself from three :

consecutlve ‘meetings of the Council, without leave .
-of the Council :granted under sub-sectlon (7) of -

‘section 4 or without such reasons as-may, in the
opinion: of the Council, be sufflclent the Couneil
may: declare h1s ‘'seat vacant "and take steps to’ flll‘r' '
the" vacancy T

(3) If any member becomes or is found to be
subJect to any of “theé disqualifications. mentioned

" in sub-section (1), the Council shall submit a report
- to the Government and the Government, if satlsfled.. v
;about the dvsquahflcatlon, shall declare his seat .-

vacant

: 8 Meetmgs of Councd —_ (1) The meetmqs of -~
the Council shall be convened held and‘conducted
in such ‘manner as may be prescrlbed

(2) The President, When present shall nresxde at
" every. meeting of the Council. If at any meeting
the President is absent, the Vice-President, and in

the absence of both, some other member elected by - -

~the ‘members present from amongst themselves,i.'
shall pres1de at such meetmgs

(3 Al questmns at a meetmg of the Councll
"shall be decided by a’ ma;orlty of votes :
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(4) The pre51d1ng authorlty at a- meetmg shall .
have and exercise a second or a castmg vote -in
case of an equahty of votes '

(5) Six members 1nclud1ng the Pres1dent and the S
Vice-President shall form a quorum. When ‘a.
* quorum is: required but not present, the presiding
- authority shall adjourn the meeting to such hour
- -on-some future day-as it may notify on the notice; -

board at the office of the Council; and the business '

~which ‘would have been brought before the original
- meeting had there been a quorum thereat, shall be
brought béfore the adjourned meeting, and’ may,

be. disposed of at such meeting or any subsequent‘ e

adjournment thereof, whether there be a quorum '
present, .or not -

; 9. Proceedmgs of meetmgs and 'ualzdzty of acts.— -
.(1) The proceedings of the discussion of "every

_meeting of the Council shall be treated as confi- R

" dential; and no person shall, without ‘the previous
resolutlon of the Counc11 dlsclose a.ny portlon.

" thereof:

Prov1ded that, nothmg in. th1s sectlon shall . be :
deemed to proh1b1t any person from - disclosing ‘or

publishing the text of any resolution adopted by the ‘
Council unless the Council directs eunh resolutlon‘ o

also to be treated as confldentlal

(2) No. dlsquahﬁcatlon of or: defect in: "the-:- :
- election or nomination of any' person as.a: ‘member; .
or as the President, or as the Vice-President, or
as a presiding authorlty of .a meeting, shall of
~ itself be déemed to vitiate any act or -proceedings of
the -Council in- which such person has taken: part,

whenever the majority of ‘persons who are’ partles’.f: '

to such act or proceedmgs, were entltled to vote.

o (3) Durmg any vacancy in the’ Couneil, the conti-'
numg members may- act, as if no. vacancy had“

-+ -oceurred:

Prov1ded t‘hat the number of vacancles shall at_
, fany t1me not exceed f1ve

10, Powers duties omd functwns of the: C'mmml .
_Subject tor such conditions as may be prescribed. by
‘or- under: the provisions of this. Act, - the - powers,
dutles, and funetions of the Council shall bg—

- (a) to-.mamtam: the 1,eglster, and'to prowde for
the registration of medical practitioners; -



- (b) to hear and decide appeals from any de01-
sion of the Registrar;

(c) to prescribe a code of ethies for regulatmg.
the professmnal conduct of practltloners, C

'{(d) to reprimand a practitioner, or to suspend =

or remove him from the register, or to take such
dlsc1pl1nary action agsinst' him: as ‘may, in:the
opinion of the Coungcil; be necessary or exped1ent ‘

(e) to exercise such other’ powers, perform ‘such -
. other duties and- dlscharge such other functions,

as are laid down in this Act or as may be
i 'presembed

11 mwocutwe Oa%mettee — (1) The Councﬂ shall -
as'seon as may be, constituts an Executive Committee
‘consisting of the President ex-officio, the Vice-Pre:

"~ sident ex-officio, the Director of Health Services,

- ex-officio, :and the Dean or Director, Goa Medical
‘College, ex-officio, and such number of other mem-
. bers, elected by the Council from amongst 1ts mem-
- bers as may be prescnbed

_ (2) The term of off1ce of, and the manner of '

. Sflllmg casual vacancies among, and the procedure
‘ to be followed by, the members oft the Executive

- Commxttee shall be such as may be prescnbed

(3) In addltlon to the powers, duties and funec-
tions conferred, imposed and entrusted by this Act,
- the Executive Commlttee shall exercise such powers,
performi such duties and dlscharge such functions -
- of the Council as may be delegated to it by rulés or
: entrusted'bo it from time to time, 'by the Council.

12. Fees and allowances to members -of . C'ounf'zl
and Executive Commitiee. — There shall be:paid to
the President, Vice-President and other members of

the Council, .and to the members ‘of its Executlve o

Committee, such fees and allowances for attendance
at meetmgs, and such reasonable travelling allow-
ance, as shall from tlme to. tlme ‘be prescnbed

' 13, Income omd eacpenmime of Council. — (1) The
mcome of the Councﬂ shall consmt of—‘ ‘

S (a) fees ‘received from the pr ractiti onefre

- (b) grants recelved from the Government 1f
_ ﬂny, and !

< (e) any other sums received by f,,he Coungil, -
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~(2) Tt shall be competent for the Counc:d to incur -
expendlture for the followmg purposes, namely —_—

© (a) salaries and ‘allowances of the Regrstrar and SN

the staff mamtamed by the Council;

. (b) fees and allowanees paid to the members‘ .
" of the Council and the Executive Committee; .

(c) remuneratlon pald to the assessors; and

(d) such other expenses as are necessary for‘
. performing the duties and dlschargmg the func--'
. . tions under this ‘Act. *

14 Appo'mtment of Regzstmr of C’ou’nczl Tis
duties and functions. — (1) The Council shall, with

the prev1ous sanctlon of the Government appomt a’
Registrar. - o

- (2). The Executlve Commxttee may from tlme to -
tlme grant leave to the Reg1strar

Prov1ded that if the perlod of leave does not ex-’ :

ceed one ‘month, the leave may be granted by the

Pres1dent : _ . B
-~ (3) During any temporary vacancy in the offlce ‘
. of the Registrdr due to leave or any other reason, -
the Executive Committee may, with the ‘previous

sanction of the Government, ‘appoint.another. person N
to act in his place, and any person so appointed shall .
for the period of such: appointment, be. deemed to o i

. 'be the Reglstrar for the purposes of th1s Act

Prov1ded that, when the perlod of such vacancy' _» :
does not exceed one month, the appoiltment may -

~ be made by the President, who shall forthwith report . B
-such appointment to the Executive Comm1ttee, and

the Government.

(4) The Counc11 may, Wlth the prev1ous sanctlon
of the Government, suspend, dismiss or remove any
person appointed as the’ Reglstrar or impose any
. other penalty upon him. . :

(5) Save as otherwise prov1ded by this Act the
salary and allowances and other conditions of service -
of the Reglstrar shall be such a.s may be prescrlbed ,

. (6) The Registrar ‘shall be the ecretary and the ‘
Executive Officer of the  Council: He shall attend -
"~ all meetings of the Council, and of its Executive
',’Commlttee, and-: shall keep mmutes of the names of
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 members present ‘and of the proceedmgs at such
‘meetmgs '

. (7) The accounts of the Counc11 shall be kept by
-the Reglstrar in the prescribed manner.

(8) The Reglstrar shall have such superv1sory
‘powers .over the staff as may be prescribed, and
- may perform such other duties and discharge such
other functions as may be specified in th1s Act or

.. as may be prescribed. -

(9) The Registrar appomted under th1s sectlon
.shall be deemed to be a public servant within the
-meaning of section 21 ‘of the ]‘.nd1an Penal Code
(Central Act 45 of 1860). :

15. Other employees of C'ounczl — (1) The Coun-;
cil may appoint such officers and servants other
than the Registrar, as it may deem’necessary for
performing its duties and dlschargmg 1ts functlons B
, under this Act: . . ‘

Prov1ded that the number and des1gnatlon of such‘
officers and servants and their salaries and allow-
ances shall be determined by the Council,: W1th the :
prev1ous sanction of. the Government. '

(2) Noththstandmg anything contalned in sub- :
section (1), but,. subjeﬂt to such financial limit as.
may be laid down in this behalf by the Couneil, it’

_shall be competent for the Executive Committee to
‘create temporary posts of clerks or servants and o

~  make appomtments thereto, to meet any temporary

‘increase in work, or to carry out. any Work of a
seasonal character ‘

(3) The other eondltlons of service of the. Offl-b.
‘cers ‘and servants of the Counc11 shall be such as
-may be prescrlbed ‘ '

(4) The officers and servants of the Counc11 ap-

: _"'pomted under this section shall be deemed to be -
" public servants within the meaning of ‘section 21 of

‘the Indlan Penal Code (Centra} Act 45 of 1860). .

IS

- CHAPTER TI

' Prepafaﬁén-land Main'l-enatice 'of Regisfe-r-~

18, Preparatzon of. regzster — (1) As soon as’
“beé after.the appomted day,-the’ ‘Registrar sha
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pa,re and. mam’cam therea.fter a reglster of medmal- .

pract1t1oners for the State of Goa, in accordavce
with the. prov1s1ons of this Act.

(2) The reglster shall be in such form a.nd may o
be divided into such parts, as may be prescribed..

.The register shall includé the full name, ‘addressand © |

quahfleatmns of the registered practltloner the date

. -on which each qualification was obtained and : such . |

‘other, para ulars as may ‘be' prescrlbed

(3) Any person Who possesses any of the quah-- o

fications specified. in" the ‘First, Second or ‘Third

‘Schedule to the Indian Medical Council Act, 1956
. {Central" Act 102 of 1956) ‘ghall; sub;)eet to. any. i
. conditions laid down by or under the Indian Medmal‘ R
 Council Act, 1956 (Central. Act 102 of 1956) at any -

5 time on an apphcatlon made’ in the prescr1bed form
i to the. Registrar and on payment of a fee of rupees.
* five ‘hundred and on presentation of his degree or

dlploma, be entltled to have h1s name entered in: the R v

‘register:

* Provided that, the. r1ame of an. applic'ant Whe is
unable to. present his- degree or diploma may be

entered in the register, if he satisfies the President - >

- that he holds such degree or diploma but cannot for. |

©  sufficient cause present the same with: h1s apphca-‘ ,'

tion.

(4) The name: of every person-—- g

(a) who on ‘the day 1mmed1ately precedmg the S
- appointed day stands registered in- the  Direc- . - -
torate of: Health Services: of:the Government of « .
. Goa under the Decreto No. 34417 dated 21-2- 1945 .
.- (Art. 130) ‘as in. force in.the State of Goa shallbe
entered .in the reg1s'ter prepared under this Act,

~without " stich person ‘being required to make - an
apphcatlon or to- pay any fee for this purpose L

.(b) Notw1thstand1ng anythmg contamed in |
clause (a), within a period of three months from -

“the appomted day or such further period as the .

- Government ‘may allow, the Registrar shall pub-
“lish a- general notice in the Official Gazette and
"in, such newspapers as the Council may. select,
in such form as may be prescribed and send indi-
' v1dua1 notice by registered post-to- every such
person atf‘hls last known address in such form
. - prescribed, ‘calling . upon : every such - -
ay-to. the Reglstrar in. the presenbed'
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B ~~,-manner a fee of rupees two -hundred if he. de51res
' .to continue his name on the register under this
"Act. The name .of every such person .who pays.
.such fee before the expiry of the period of two
_months from the date of publication of the general .
fnotlce in the Official Gazette shall be continued .
. on' the register, without such person being re-
. quired to maké an application or _to pay any other
- fee for this purpose. If such fee is not paid.within
time, the Registrar shall remove the name of the ‘
defa.ulter from the reglster D -

. Provided that if any appllcatxon for contmu-_‘
ance of.the name so removed, is. made to the

. Registrar within a period of six months from

-~ the last date on which fee should have been paid,

. - the name so removed may be re-entered in the
- . register on payment of a fee. of two. hundred'

rupees '

(5) After the last . date for. paymen’c of the fee
_=of rupees two hundred under clause (b) of the last
~-preceding sub- section ~has expired and the reglbter '

R prepared in- accordance with the foregoing provi-

sions is ready, the Registrar -shall pubhsh a nofice
“in the Official Gazette and such’ newspapers as the
Council may select, about the register having been -
. prepared and the register shall come into force from
- .the date of pubhcatlon of such not1ce in the Offlmal
.Gazette : . '

(6) Every reg1stered pract1t1oner shall be given
a certificate of registration in the prescribed form.
The registered pract1tloner shal} display the certi-
. ficate of registration in a conspicuous part in the
" place of his practice and if he has more than one
‘.such place, in 1 any one of them. .

17 Spec'zal procedwre fo'r regzstmtzon m certam,
cases. — (1) 'No person who possesses a medical-
" gualifieation granted by any- authorlty in any place
outside the territory of India (other than the quali-

- fication specified in the Second Schedule or Part II:

- of. the Third Schedule to the Indian Medical Counecil -
Act, 1956) (Central Act 102 of 1956), shall be re-
glstered under this Act, unless the procedure-speci~
f1ed m sub-sectmn (2) has been followed

RN §3) Any ‘person, who holds any such- med1
" _qualification - may apply to .the Council’ for-
tration by glvmg a correct descrlptlon
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‘qualification, with the dates on which they were.
granted and by presenta’uon of his degree or dip-
loma. If the Council is satisfied that the degree or
- diploma held by the applicant is such as to secure
the possession by the applicant -of the requisite -
knowledge and skill for efficient practice as a me- -
‘dical practitioner, the Council may, with'the previous -
approval of the Executive Committee of the Medical
" Council of India constltuted under the Indian Medi- .
‘cal Council Act, 1956 (Central Act 102 of 1956) and’
on payment of 4 fee of five hundred rupees,. enter’
his name in the: reglster if the appllcant is a citizen

‘of India and if the apphcant is not such a citizen -

_ enter h1s name in the register, subject to ‘such con-
dltlons as the Councﬂ may deem fit to 1mpose

18. Perscms who may 'not be 'regzstered ——Not-
withstanding anything contained in-sections 16 and
17, no person, whose name has been removed from:
- any register kept under this Act or any other law
--for the time being in force in India regulating the .
. registration of medical practitioners on the ground

of professional misconduct, shall be entitled to have
‘his name entered in the register, unless his name is
duly ordered to be restored ‘to the register from
Whlch it Was so removed :

19, Fee for and certszate of provisional registra- -
tion. — (1) Any person who desires to be registered

- provisionally under section 25 of the Indian Medical -
..Council Act, 1956 (Central Act 102 of 1956), 'shall

make an application in the prescribed form to the
Registrar and sha],l pay a fee of two hundred rupees

(2) Every person whose,name is ,entered m.Jlle
register under sub-section (1), shall be given a cer-
tificate of provisional reglstratlon in the prescribed -
form. Such certificate shall remain in force for such -
. 'perlod as may. be spec1f1ed therein. '

20 Maintenance: of register. — (1) It shall be the
*duty of the Registrar to make entries in the regis-.
~ter, from. time to time, fo revise the same and to

. 'issue certificates of . reglstratmn in accordance with

e the prowsmns of this Act and the rules made there-
“'under 5 .

(2) The names of registered practltloners who die

ler whose names-are directed to be removed from the

. reglster ’"under sectlon 22 shall be removed there-
Cofromy 4 v
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~(3) Any person ‘whose name is entered in the re-
gxster and who subsequent to his reg1stratlon desires
. to record in the register any change in his name,
shall on an application made in this behalf and cn
payment of the prescribed fee be entitled to have
" .such change in his name recorded in the register.

" -(4).Subject to the provisions of section 26 of the
Indian Medical Council Act, 1956 (Central Act 102
.- of 1956), ‘any person whose ‘name is entered in the
- reglster and who subsequent to his reglstratmn ob-
tains any additional qualification specified in any
~ of the Schedules to the Indian Medical Council Act,
1956 (Central Act 102 of 1956), shall on an appli=
cation made in this behalf, and on payment of the
- prescribed fee, be entitled to have an entry stating
. such additional quahflcatmn made agamst his name’
:in the reglster

(5) The Reglstrar may, on an apphcatlon in that -
behalf and on payment.of the prescnbed fee, issue a
duphcate cert1flcate

21, Publwatwn of lst of regzstered pmctztzoners
— (1) At such time after the publication of the
notice under sub-section (5) of section 16 -as. the
‘Council deems fit and thereafter: every five. years, -
the Registrar shall cause to be printed and published

" acorrect list of all persons for the time bemg en- -

' tered in the register. .. .- ...l L0 o

(2) The Registrar shall cause to be prlnted and :
published annually on or before a date to be décided

. by the Executive Committee, an addendum and a

" corrigendum to the list pubhshed under sub-sectlon,
D showmg—— .

(a) the names of all persons for the time belng
_entered or re-entered in the register and .not in-

. cluded in any sub51st1ng 11st already prlnted and -
. ‘publlshed

(b) the names of all- practmoners mcluded in -
.- any subsisting ‘list, whose names have since been.
.. removed on account of any - ‘reason whatsoever
"‘:’»,from and net re-entered in, the register; and.

~(e) any other amendments to the subs1stmg hst

-(8). The form of the hst pubhshed under stb-sec- P
tlo«n (1), the particulars to be-included therein, and. -

‘the manner of its pubhea.tlon, shall be such as may be‘ L

. Prescnbed.
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T (4) A copy of the list referred to in “$ub-section
(1) shall be evidence in all Courts, and in'all judicial |
_or quasi-judicial proceedmgs, that the persons there-

in specified are registered according to the provi-
sions of this Act and the .absence of -the name of .
any person from such copy shall be eviderice, until-
. the contrary is proved, that such person is not regis-
. tered according to the pr ovisions of thls Aoty ‘

_ Provided that in the case of any person Whose-

name doss not-appear in such copy, . a certified .

‘copy under the hand of the Registrar of the entry
of the name of such person on the register shall be
evidence that such person is. reglstered under the, '
prov1s1ons of this Act '

<

22, Removal of names from Tegwter. . (1) If v,a .

. registered- practitioner ‘has been, after due inquiry- |

held by the Couﬁml or by the Executive Committee
in - the prescribed ‘manner; -found guilty of any
misconduet _“*7 Lhe ‘Council, the Councﬂ may —

~(a) issue-a letter of. Wa.rmng to the pra.ctltlo-_
; ner, or ' L : :

(b) direct. the name of such practltloner-—-

- (1)to be removed from. the reg1ster for: such :
perlod as may be. speclﬂed in the dlrectlon, or, b TR

(i) to be removed from t’he reglster perma. e
= nently T

.l . RSy

) Eucpla. tw;@—For ‘the purpose of ﬂus sectlon, AP

“misconduct” shall mean — T o
(i) the conv1ct10n of a reglstered pract1t1-A '

. oner-by a criminal court for an offeace which '

" involves moral turpltude and. which :is cogni~
- zable within' the meaning of the Code of Cri-
- minal Procedure, 1973 (Central Act2 of 1974)
.or

(i) the conviction under the Army Aet 1950 o

'(Central ‘Act 46 of 1950) of a" .registered prac-

. titioner subject to military law for an offence . - '

. “which is cognizable within the meaning of the
. Code of Criminal Procedure, 1973 (Central Act;
}'2 of 1974); or -

(iii)‘ any conduct which, in the opinion of the

o _.Councﬂ is infamous-in relation to the medical
“.profession -particularly under any- Code of .
Ethics. prescnbed by the Counc11 or by the Me-" "
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dxcal Council of India constituted under ‘the
- Indian Medical Council Act; 1956 - (Central Act
, 102 of 1956) 1n this behalf

. (2) If the name of any such practltloner is -also
* . entered in the register or the list maintained by the |
" Directorate ‘of Health Services, Goa, under Decreto
No. 34417 of 21-2-1945 (Art. 130), it shall be the
duty of the Registrar to give intimation of - such
- .yemoval to the authority entitled to mamtam the
said register or the said list. ‘

"1 (3) If the name of a reg1stered practltloner is also

L entered in the register or the list, as the case may.
be; maintained-under any of the laws referred to in -

sub-section (2) and it is removed from the said re-
gister or the said list, the Council shall if such re-
moval comes or is brought to its notice, also
remove the name of such- registered practltmner

from the register under this Act. '

(4) The Council may, on sufficient cause bemg
shown, direct at any subsequent ‘date that the name
~of a practitioner _removed under ‘sub-section (1) or
(3).shall be re-entered in the register on such condi-

tions and on payment of such fee, as may be pres- :
cnbed : . L

~ (5) The Counc11 .may, of its own motion, or on the
,apphcatlon of any -person, after due and proper in-
- quiry and after giving an opportumty to the person
. concerned of. bemg heard, cancel or alter any entry
in the register if, in the opinion of the Council; such
8 entry ‘was fraudulently or mcorrectly made

(6) In holding any inquiry under this section, the

Councll or: the Executive Comm1ttee, as the case - ‘

may be, shall have the same powers as are vested
_in" Civil Courts under the Code of Civil Procedure, -

. 1908 (Central Act 5 of 1908), when trying a suit, in.
: respect of- the. followmg matters, namely;-— = -

(@) enforcmg the attendance of any person and
exammmg ‘him' on oath; )

' (b) compellmg the produetlon of documents;

(e issuing of commissions for the‘ exammatlon
of w1tnesses o

D All inquiries under thIs ‘section shall be
deemed to be judicial proceedings within the ‘mea
ing-of sections 193, 219 and 228 of the Indian Pex
Code - (Central Aet 45 of 1860) :
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(8) (@) For the purpose of adv1smg the Counc11
or the Executive Committee, as the case may be, on
any question of law erising in- any inquiry under :
this section, there may in all such - inquiries be an
assessor who has been for not less than ten years —

(i), an -advocate enrolled under the: Advocates ) ‘
Agct, 1961 (Central Act 25 of 1961) in force or -

(ii). an attorney of a ngh Court

(b) Where an assessor a,dv1ses the Councxl or
the Executive Committee, on any question of law

as to e'v1dence, ‘procedure or any other matter, he . -
shall do so.in the presence of every party or person
- representing a-party, to the inquiry-who. appears

thereat or if the advice is tendered after the Council-
or the Executive Committee has begun to deliberate..

- as to its findings; every such party or person . as

‘aforesaid shall be informed what advice the assessor;'

- has- tendered. Such party or person shall also be' .
- informed if in any case the Council or the - Execu- - 7

tive Committee does not accept the advice of thef '
assessor on any such questlon as aforesald ‘

- (¢). Any assessor under - th1s sectmn may : be.

appomted either genera,lly, or for any pa,rtlcular AL

inquiry or class-of mqulrles, and shall be pald the o

‘ prescnbed remuneratmn

23. Renewal of registration. — Notmthstandmgf o

'a.nythlng contained 1n sections 16 and 21 I

‘(a) on such date after the date of pubhcatmn C

of the notice under sub-section (5) of section ‘16,

' . as the Executive Committee may with- the pre-

g

',\‘ vious sanction of the Government decide, and. -
- every five years thereafter, the Registrar shall-

“cause two notices in the prescrlbed form ‘to-be

: pubhshed at an interval of not less than thlrty» S
~. days, in the Official Gazette ca.lhng upon. in the ..

" manner provided in clause (b) all registered
. practitioners to: make an ‘application to the Re- -

-+ gistrar for the contmuance of thelr names on the
L reg15ter S , v

(b) ‘The Reglstrar sha.ll after the pubhcatlon[é, '
' j_of the first notice under clause (a), send a notice

: ‘by, eglstéred ‘post enclosing therewith the pres-

eir-address as entered in: the register, ' .

"contmua.nce of their names on the?i'.: "

m of application to the: reglstered practi- -

. to.return the application to'the "
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. register within forty five days of the date of th*
i notlce, togsther with a fee of rupees fifty. If any of
‘" the registered practitichers fail to return such ap-
plication within the time specified, the Registiar
shall issue a further notice to such reglstered
' "pra,ctltloner by registered post after the publica- .
.. tion of the second notice under clause (a) enclo-
" ‘sing therewith theé prescribed.form of appllcatlon'
calling upon him to refurn-the apphcatlon to the
. Registrar for the continuance of his name on the |
© register within thirty days of “the date of the-
‘further notice, to'rether with a fee of rupees one
hundred .

(c) If the apphcatmn is not made on or before.
‘ the date fixed by the further notice sent by regis-
" tered post under clause (b), the Registrar shall
~ - .remove the name of the defaulter from the. regls-,
- ter and shall inform hlm of such removal by
refvlstered post :

Prov1ded that 1f any a,pphcatlon for contl-'_ '
- nuance of the - name so removed is made within
. a period of six months from the date fixed hy
-the said notice sent by . registered post” under: -
_ clauge (b), the name so remaved may. be re-enfered

- in-the register on: payment of a fee of rupees two
' hundred ) g '

24, Appecﬂs — (1) Any peroon aggrleved by any
. decision of ‘the Registrar under this Act may,

‘within-a " period of one-month from the date on

‘which the. decision is’ communicated to him, appeal
- to-the Council, which shall hear and determine the"
g appeal in the prescribed manner ' :

: (2) Save a8 otherw1=e prov1ded in the Ind1an Me-
i dical Council Act, 1956 (Central Act 102 of 1956),
L. every declswn of the Councﬂ under this Act shall '
"“befma,l .

- 25 Rzghts of regwtered practztwners — Not-
"-..‘th1thstand1ng anything conta.med 1n any la.w for ‘the
*time. bemg in force — -

(i) the expressmn A“legally qualified medlcal
practitioner” or “duly qualified medical practl-

.- tioner” or any word importing a person recogmsed R

" by law as a medical practitioner or member of the
i medical proxesszon shall -in all-Acts of the State S
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: Legislature and in all Central Acts (in ;tneir

application to the State of Goa) in so far as such -

Acts relate to any matters specified in List IT or

List IIT in the Seventh Schedule to the Consti- -
tution of India, include a practitioner whose name
1@. entered in the reclster under this Aect; i

(ii) every registered - practitioner shall be .

exempt, if he so desires, from serving on an 3
inquest under the Code of Criminal Procedure, -
1973 (Central Act 2 of 1974) :

. 26. General p'romswns apphcable t‘o medfwal pmc-

tztwfners — The provisions ' of this Aet are in . -~ -

addition to, and not in derogation of, the provisions
of the Indian Medical Council Act, 1956 (Central )
Act 102 of 1956)., : iy -

- CHAPTER IV
. ‘ Miscellaneous

27. Penalty . for falsely cla@mmg to be regzstered'
— If any person whose name iz not for the time
being entered in the register falsely represents that
" it is so entered, or uses in connection with his name
~or title any words. or letters reasonably calculated

. to suggest that his name is so entered, he shall, on -~

“eonviction, be punished with' fine whlch ma.y extend
to five thousand rupees.

- 28, Power to make rules. — (1) The Government

-may, by notification in the Official Gazette, and . -

" subject to the condition of- previous . publication,

make rules to: ca.rry out the purposes:of this Act -

(2) In pa,rtlcular, and ‘without preJudlce to the
generahty of the foregomg power, such rules may

provide for all or any of the following ma.tters, <
namely — :

" (a) under section 3 the tlme place and

manner of holding electlons of members, the Pre-

sident and the V1ce-Pres,1dent

(b) under section 8, the manner of convemng,
'holdmg and- conductmg meetmgs of the Council;.

(¢) under section 10, the other powers duties
~-and functions of the Council;

(d) under section 11, the number of merabers of ;
the Executlve Comm1ttee, their term. of  office, -
g .the manner of filling casual vacancles, ‘the. pro-
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g cedure to-be followed and the other powers duties-
: and functlons of the Commlttee, : . .

, (e) under section 12, the fees and allowances
“to. the members, . .

7 (f); under section 14, the salary, allowances
j“and other conditions of service of the Registrar,
~“'the manner of keeping accounts and the super-
- 'visory powers and other duties and functions -of
. the Reg1strar

- (g) under section 15; the other cond1t1ons of -
"service of the staff of the Council ;

(h) under section 16, the form of register, the
_parts into which it shall be divided and the other
_ particulars it shall include, the forms of appli-
cation and of general and individual ‘notices, the
manner of paying fees the form of cert1f1cate of
reglstra.tlon ‘ :

- (1) under sectlon 19, the form of apphcatmn '
~ “for provisional reglstratmn and’ of certlficate for-
~such registration; - :

(J) under section 20, the fee for recordlng
. change of name or additional quallflcatlon in the
.register or for issue of duphcate cert1f1cate of-
. registration. RN v .

. (k) under sectwn 21 the form- of 11st of regls-"
“tered practitioners, the particulars to be included
and the manner of its. pubhca,tmn :

‘ (1) under section 22, the manner of holdm-g'

* inquiries and the cond1t1ons and fee payable for
re-entering a name in-the register and the remu-
neratzon to be paid to an assessor;

; (m) under section 23, the forms of notlces and
"of apphcatmn for contmuance of hames on thev
E '.reglster . o :

(n) under sectlon 24 the manner of hearmg
and. determining appeal by the Council;

-2 (0). any reasonable fees which may be levied
\ by the Council in addition to those expressly
prov1ded for in this Act;

(p) any other matter whlch is to be or may
. be prescnbed under thls Aet,

29, Control of Government. — (DI at any time
it appears to the. Govemment that the Council



~ or its President or Vlce-Presndent has failed: to
exercise. or has exceeded or. abused. any of. the
. powers conferred upon it or him by or under this
Act, or has ceased to’ function, or has- become.
1nca.pable of functioning, .the Government may; if .
it considers such failure; excess, abuse or incapacity -
_to be of a serious character, notify the particulars
~ thereof to the Council or the President or the Vice- -
President,” as the case may be: If the Council or
the Pres1dent or the Vice-President. fails to remedy -
such failure, excess, abuse or incapacity within

‘such reasonable. time as the Government ma.y fix o
in ‘this behalf, the Government ‘may remove the " .. -
President, or Vlce-Pres1dent or dissolve the Council, =

as the case may ‘be, and in case of" dissolution’ of

the Council, cause all or any of the ‘powers,, duties
and functlon of the Council to be exercised, perfor-

med and discharged by such ‘persons ‘and for such . ‘.

- period not-exceeding two years as it may ‘think fit,

and shall take steps to’ const1tute a new Councﬂ o

(2) Notmthstandmg anythmg contamed in this -
: Act or in the rules made thereunder, if at’ any time"
it appears to the Government that the Council or

‘any other authority empowered to exercise any of . .
. the powers or to perform any of the. duties or . =~
functions  under this Acg has not been. vahdly

‘constituted or appomted the povemment may cause - -

any of such powers, duties or functions to be exer- 2 .

cised or performed by such persons in such manner.

. and for such period not exceeding six months and,

subaect to ‘such condltwns, as’ 1t thlnks f1t

CHAPTER v ’

Repeal and Transrhona| PI‘OVISIOI‘IS

30. Repeal and savings.— (1) Subject to the pro- - -

- ins1ons of this Chapter, on the appomted day, the =
- Decreto No. 34417 dated 21-2-1945 (Art 130) shall‘ :
“.stand repealed

(2) Unless the Government otherw1se dlrects any -
" rule or regulation made under the Decreto repealed

" by sub-section (1) shall, from the appomted day
- cease to be in fo1ce

(3) The reglsters kept or mamta.med or deemed

- to-be kept or mamtamed under the Decreto so re-

, _"pealed ‘which..aré in force immediately before the -

, shall he deemed to be the regmters e
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" ‘prepared under this- Aﬂt until the register prepared

under: sectmn 16 comes into force under sub—seetmn

- (5) thereof

BERN

(4) Anythmg done or an;‘r actmn ta.ken (including

-’ any appointment or applicationsmade, notification,

order or direction issued or fee levied or certificate
‘or notice given) under the Decreto so repealed and

. subsmtmg 1mmed1ate1y before - the appointed day
"shall, in so far as it is not inconsistent with the

;provisions of this Act, and unless the Government

-otherwise directs, be deemed to have been ,ma'de,

issued, levied or glven under the relevant provisions

- of, th1s Act, and be in force accordingly, unless and

until superseded by anything done or a,ny actlon

_,taken under thls Act

“\ )

31 C'onstztutwn of new Cmmml — (1) Notwith-
standmg anything contained in section 3, the
Government shall on the appointed day, by a noti-

.' ,flca.tlon in the Official Gazette, constitute a Council
- ‘in . the  manner spec1f1ed in sub-sectlon (3) of

sectlon 3:

Prowded tha,t the members to" be elected’ under‘

l.cla,use (e) and" (f) of that sub-section shall also be

i nominated by the Government from among the per-

. sons gualified to be elected under t.he relevant cla.use
’ of that sub-section

(2) The Pres;dent and the Vlce-Pres1dent of the

. 'Councal constituted under sub-section (1) shall, not- - k

. withstanding anything contained in sub-section (4)

of sec‘aon 3, be nemmated by the Govemment

(3) The Councll const1tuted under this- sectmn

‘shall be deemed to be a Council constituted under

" ’section 3 and the President, the Vice-President and
' . the members of the Coruncﬂ shall, notwithstanding
' anything contained in section 4; hold office for a.

- period of three years from the date of publication of

. the notification under sub-section (2) or till a Coun-

cil is duly constituted in accordancé with the provi-
smns of "section 3, Whlchever is earher

Prowded that, the pemod of three years may be

- extended by the Government by a further period - 3
. .'not exceeding one year at 2 tune, ‘and’ two. years
i the aggregate ' o o
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(4) I a vacancy -previous to the expiry of: the i

term occurs ‘in the .office of the President, the "v '
Vice-President or a member of the Council ‘consti-. -

tuted under sub-section (1) by reason of death,

*_resignation, removal, disqualification or disability =
" of such Pres1dent,,‘Vlce-Pre51dent or. member or due .

to any reason, the vacancy shall be filled by the
. Government by nomination - of any other person
qualified to fill the vacancy under the relevant’

“clause. of ‘sub-section (8) of 'section 3.and the .. ~
person so nominated shall hold office for the un- -

‘expired portion of the. term of the. member in Whose_
_place he is nommated -

32. Provision regardmg Reg@stmrs — (1) The. ,‘ -

- Government -shall, notwithstanding a,nythmg eon- " -
tained in sub-sectmn (1) of ‘section 14, on the :ap- -
pointed. day, appoint the Reglstra,r on such terms:
and conditions as the: Government may determine: -

Prov1ded that, no’chmg conta,med in this section =
“shall affect the powers of the Council to fill the"
' subsequent vacancies of . Reg15trar under sub-sec-‘
~ tion” (1) of section 14 S S s

33. Powers to remove dvfffwuttzes _If any ’
" difficulty arises in giving effect to.the provisions
of this Act, the Government may, as occasion -

' requires but not later than two years. from the
' appointed day, by order do anything which' appears-. ..

to it necessary or expedient for the purpose of res .
movmg the dlfflculty T

‘:' _Plb-ifﬁe’d;iaf iheGovernmen'l' Prm'hng Pro;s'.:r Panau-Goa—l‘)?l ,:_,}' .



